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ACT No. XV or 1889.

. “Passep BY THE GoverNOR GENERAL oF Inpia 1N CouNciL.

(Recewed the assent of the Qovernor General on the 17th October,
1889.)

An Act to prevent the Disclosure of Official
Documents and Information.

WHEREAS it is expedient to prevent the disclo-
sure of official documents and information ; It is
hereby enacted as follows :—

1. (I) This Act may be called the Indian Official
Secrets Act, 1889; and :

(92) It extends to the whole of British Indla, and.
applies—

(@) to all subjects of Her Majesty W1th1n the
dominions of Princes and States in India in
alliance with Her Majesty, and

(8) to all Native Indian subjects of Her Majesty
without and beyond British India.

2. In this Act, unless there is somethlng repug
nant in the sub;ect or context,—

(1) any reference to a place belonging to Her Ma-
jesty includes a place belonging fto any
department of the Government, whether the
place is or is not actually vested in Her
Majesty : '

(2) expressions referring fo communications in.

clude any communication, whether in whole

or in part, and whether the document, sketch,

plan, model or information itself or the sub-

stance or effect thereof only be communi-
cated : ,

3) « d’ocument ”
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(8) ““document’’ includes part of a document :

(4) “model” includes design, pattern and speci-
men : -

(5) “sketch” includes any photograph or other

. mode of representation of any place or thing:
and -

p .
Ex
i

(6) “office _under HB_I' Maj_estyn includes any .

office or employment in or under any depart- -

ment of the Governmen’t. '

8. (1) (¢) Where a person for the purpose of
wrongfully obtaining information—

(i) enters or is in any part of a place belong-
ing to Her Majesty, being a fortress,

. arsenal, factory, dockyard, camp, ship,
office or other like place, in which part

he is not entitled to be, or, -

(ii) when lawfully or unlawfully in any such
place as aforesaid, either obtains any
document, sketch, plan, model or know-

- ledge of anything which he is not entitled

Disclosure of
information.

to obtain, or takes without lawful au-

_ thority any sketch or plan, or,
_(iii) when outside any fortress, arsenal, factory,
dockyard or camp belonging to Her Ma-
jesty, takes or attempts to take without

‘anthority given by or on behalf of Her
Majesty any sketch or plan of -that
fortress, arsenal, factory, dockyard or

camp, or.

(b) where a person knowingly having -possession
" of, or control over, any such document,
sketch, plan, model or knowledge as has been
obtained or taken by means of any act which
constitutes an offence against this Act at any
time wilfully and without lawful author-
ity communicates or attempts to commu-
nicate the same to any person to whom
the same ought not, in the interest of the
~ State, to be communicated at that time, or

(¢) where




. Breach of

official trust,
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(¢) where a person after having been entrusted in
confidence by some officer under Her Ma-
jesty with any document, sketch, plan,
model or information relating to any such
place as aforesaid, or to the naval or military
affairs of Her Majesty, wilfully and in
breach of such confidence communicates the
same when, in ‘the interest of the State, it
ought not to be communicated,

he shall be punished with imprisonment for a term
which may extend to one year, or with fine, or with
both. .

(2) Where a person having possession of any do-
cument, sketch, plan, model or information relating

" to any fortress, arsenal, factory, dockyard, camp, ship,

office or other like place belonging to Her Majesty, or
to the naval or military affairs of Her Majesty, in
whatever manner the same has been obtained or
taken, at any time wilfully communicates the same
to any person to whom he knows the same ought not,
in the interest of the State, to be communicated at
that time, he shall be liable fo the same punishment
as if he committed an offence under the foregoing
provisions of this section.

(3) Where a person commits any act declared by
this section to be an offence, he shall, if he intended
to communicate to a foreign State any information,
document, sketch, plan, model or knowledge obtained
or taken by him, or entrusted to him-as aforesaid, or
if he communicates the same to any agent of a foreign
State, be punished with transportation for life or for
any term not less than five years, or with imprison-

‘ment for a term which may extend to two years.

4, (1) Where a person, by means of his holding or
having held an office under Her Majesty, has lawfully
or unlawfully either obtained possession of or control
over any document, sketch, plan or model, or acquired
any information, and at any time corruptly or con-

“trary to his official duty communicates or attempts to
_' communlcate that document, sketch, plan, model or

information
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~information toany person to whom the same ought

not, in the interest of the State, or otherwise in the
pubhc interest, to be communicated at that time, he
shall be guilty of a breach of official trust.

(2) A person guilty of a breach of official trust
shall—

(a) if the commumoat'mn was made or attempted
to be made to a foreign State, be punished
. with transportation for life or for any term
not less than five years, or with imprison-
ment for a term which may extend to two
years, and
(b) in any other case be punished with-imprison-
ment for a term whielr may extend to one
year, or with fine, or with both.

(3) This section shall apply to a peison holding a
contract with any department of the Government, or

with the holder of any office under Her Majesty. as

such holder, where such contract involves an obliga-
tion of secrecy, and to any person employed by any
person or body of persons holding such a contract, who

is under a like obligation of secrecy, as if the person
bolding the contract and the person soemployed were

respectively holders of an office under Her Majesty. -

5. A prosecution for an offence against this Act
shall not be instituted except by or with the consent
of the Local Government or of the Governor General
in Council.

Restriction
‘on prosecu.
tion,




